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Shri Ajay Kumar Srivastava, learned counsel for the petitioner
submits that husband of the petitioner was arrested from Jaipur
on 05.12.2025 at about 10:00 PM. The petitioner had promptly
lodged complaint with the police authorities of Rajasthan. The
police authorities of Amer, Jaipur conducted inquiry into the
complaint submitted by the petitioner. As per the aforesaid
inquiry conducted by the Assistant Police Commissioner, Jaipur,
a police team from district-Firozabad, U.P. had arrested the
petitioner's husband. After the arrest of the petitioner's husband,
the necessary police documentation completed and the
petitioner's husband was taken into judicial custody. Thereafter
he was taken to Firozabad by the U.P. Police personnel.

The aforesaid communication dated 16.12.2025 issued by the
Office of the Assistant Commissioner of Police is extracted
hereunder:-

(ITR) TR
fawa :- uRarg grr sitwdt e witaw Sit el e a1 7. 104 SEAQR & dey 7|

Heled, IUIh fawa § fae ¢ for 8 o ufara grer sitwrelt o witam it faret-ghere arg
. 104 YR T 3 A T Gidd WR 39 AT ol Rishrrd ured galt fos &




CRLP No. 21070 of 2026
2

A Ueit HFeer fAaret AR deis URISTene ITRUaLT bl 18- dTell g 3+oh Ufd STaqR
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The F.I.R. is at variance of the Rgasthan Police in respect of the
arrest of the petitioner's husband. As per the prosecution case set
out in the F.I.R., the whereabouts of the petitioner's husband
were given to the police station by an informer. The petitioner's
husband along with co-accused were found near the Cold
Storage on the road going to Chittrai in district-Firozabad. The
police personnel were challenged by the petitioner's husband and
other co-accused and they attacked the police team with
firearms. In the ensuing encounter, the husband of the petitioner
sustained a gunshot injury.

According to the learned counsel for the petitioner, the
petitioner's husband was injured in a fake encounter set out by
the police authorities to burnish their credentials.

The Additional Director General of Police, Zone Agra shall file
his personal affidavit in respect of the aforesaid encounter.
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The Commissioner of Police, Jaipur shall ssmultaneously send a
report in respect of the said incident.

Copy of this order be communicated to the Commissioner of
Police, Jaipur through Registrar General, Rajasthan High Court.

Put up this matter in the list of fresh cases on 17.09.2026.

(Divesh Chandra Samant,J.) (Ajay Bhanot,J.)
September 2, 2026

Karan
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